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(1894) 02 CAL CK 0001

In the Calcutta High Court

Rattan Koer APPELLANT

Vs

Chotay Narain Singh RESPONDENT

Date of Decision : 15-02-1894

Acts Referred:

Citation : (1894) ILR (Cal) 476

Hon'ble Judges : W. Comer Petheram, C.J;Beverley, J

Bench : Division Bench

Judgement

W. Comer Petheram, C.J. and Beverley, JJ.—This is an application on behalf of
the respondent in an appeal for a certificate by this Court that the note of the
Bench Clerk which is printed in the paper book has a particular limited meaning
only. Neither of us has any note of the matter to which the application referred,
and we have not, nor has the Bench Clerk, any recollection of the circumstances
under which the note came to be made by the Bench Clerk, but the note as
printed is a copy of the note which appears in his book, The reasons given by the
respondents why the note should bear the limited meaning they seek to place
upon it are reasons arising from the nature of the case and of the contentions on
either side, and when the whole matter is before their Lordships of the Judicial
Committee they will be in a position to deal with them. Let these remarks be
sent with the case to the Privy Council.
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